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% 26.07.2004

Present: Mr Salil Kapoor for the Petitioner.
Mr R.D. Jolly with Ms Rashmi Chopra for the

Respondent.

{ + WP (C) 11895/2004
*

The petitioner has approached this Court for issuance of ¢
writ of certiorari for quashing the notices under Section 226 (3) o
the Income-Tax Act, 1961, for attachment of bank accounts. The
petitioner has also prayed to direct the respondent to stay th
demand till the decision in the appeals for the assessment yea
2001-2002 is delivered and to withdraw the attachment notices. 1
the petition in para 8, we find the statement (o the following effect.-

K 2 “The Petitioner filed a application dated 09.07.2004
before Respondent No.l for Stay of Demand for
Assessment Year 2001-2002 with a copy 1o
Respondent No.3. The said application is still
pending and no action has been taken by the said
Respondents so far. The copy of the said Letter is
annexed herewith as Annexure P-12."

2. Mr Jolly states that the said application will be dispose

of within a period ofWﬁ'om today. So far as the earlic
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assessment years are concerned, stay had already been granted and, -
therefore, no interference is called for.

The writ petition is disposed of.
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